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The petitioner was subjected to a criminal trial in

a coinpetant criminal court for the alleged offences under

Sections 279/337/304A/201 of the Indian Penal Code.

Departmental proceedings too were initiated against him. He

approached this Tribunal by means of this application seeking

either the quashing of the disciplinary proceedings or the

same may be kept in abeyance during the pendency.

The petitioner has been aquitted in the criminal

case as is evident from • a perusal of the copy of the

judgement of the criminal court dt. 3.7.92. It will now be

open to the officer concerned to decide whether, in view of

the aquittal of the petitioner^ it is necessary to continue

with the disciplinary proceedings.
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We are informed that the petitioner ha-tL been

suspended from service. The Competant Authority shall now

y pass appropriate orders for revoking thefsusp'ensioii if it
considers it proper as -also the manner in which the service

of the petitioner should be treated during the pendency of

the order of suspension.

With these directions this application is disposed

of finally with no order as to costs.

( S.R. "ADME ) ( S.K. WIAOM )
MEMBER (A) VICE CHAIRMAN
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